Vijai Pal

Versus

The Union of Indiz & others....

Hon'ble S.Z:heer Hasan-VC(J)
Hon'ble D, S. Misra- AM

This is en application under
Section-19 of the Administretive Tribunal Act No.XIII
of 1985 challenging the order of dismissal dated
l4th October,1985. He has filed an appeal_which

has not yet been disposed of. The applicant was
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dismissal. The petitioner Wlll be re-insteted in
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Member (A) Vice—chhirman.
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